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PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 99/2025

SOVRAN SINGH | +resrs APPLICANT
VERSUS
STATE OF UP.&ORS. . © = ' eeeeee ..RESPONDENT

RESPONSE ON BEHALF OF DIVISIONAL FOREST OFFICER, JHANSI

IN COMPLIANCE WITH ORDER DATED 05.05.2025 PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

I, Naegraj. Kumar. Aye aged - about 4l years, son of

presently posted _ as

7"&@}’.‘.&!1.’.(‘@.’%?’...4.«@:’.“.%? .., Uttar ‘:’Prad‘esh, do hereby solemnly affirm and

state as under:

1. That I am the Deponent herein and am well acquainted with thé facts and

circumstances of the case and am duly authorized and competent to swear
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2. That the contents of the report have been drafted by my counsel undey my -
instructions and the same are true and correct to my knowledge anq belief

/ | and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER:

3. That in the present matter, the plea of th.e Applicant is that the mining lease -
of the Respondent No. 7 i.e. Chandrapal Singh’s mining site (Gata No. 314,
Khand—.O_l, Area: 4.75 héétares, Village Manikpura, Tehsil Moth, District
Jhansi) was cancelled by the Respondent No. 2, District Magistrate, Jhansi
in pursuance to the order of the Tribunal passed in OA No. 742/2024. The
grievance of the Applicant is .thgt the Special Secretary, State of UP by

order dated 27.01.2025 has allowed the revision and restored the lease. The

) . '
= Applicant has referred to the minutes of the meeting of the SETAA, UP

¢

S dated 02.04.2025 whereby the SEIAA, UP had taken note of the fact of

Bl N
’

cancellation of the lease deed of the pﬁvate respondents therein and had

held the EC to be null and void.
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4. That the presént matter was last listed for hearing on 05.05.2025, wherein

the Hon’ble Tribunal dirécted as under:
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“4. Issue notice on OA and I4 No. 149/2025, an Application for Ad interim

Ut [Lx-parte stay to the respondents for filing their response/reply by way of
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hearing through e-filing. If any respondent directly files the reply withous
routing it through his advocate, then the said respondent will remain
virtually present to assist the Tribunal. The Applicant is directed to serve
the respondents and file affidavit of service atleast one week before the next
date of hearing.

5. Till the next date of hearing, l‘ﬁe official respondents shall ensure that

Respondent No. 7 does not izzdzzlge in.illegal mining.

COMMUNICATION WITH DISTRICT MINING OFFICER,

JHANSI

. That in compliance of the aforementioned order, the Deponent has written

a letter dt. 20.06.2025 to the District Mining Officer, Jhansi. That vide the

said letter it has been reqﬁested/ to the District Mining Officer to take

‘necessary requisite actions in the present matter.

A Copy of the letter dt. 20.06.2025 has been annexed herewith as ‘

ANNEXURE A-1.

. That the deponent is duty bound to fulfil the obligation which are assigned

under the law and directions passed by this Hon’ble Tribunal. The

Deponent is fully committed to ensure strict adherence to the orders of this
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directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or delay.

Hence, the present response is being submitted for the kind perusal of this

Hon’ble Tribunal. It is pi'ayed that the same be taken on record.
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VERIFICATION
Verified at' Tnom st on this 2 el day of August, 2025, that the

contents of the above affidavit from paragraphs 1 to 7 are believed to be
true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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